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ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF PRINCIPAL BENCH OF THE
NATIONAI, COMPANY LAW TRIBUNAL ON 19.10.2016

NAME OF THE COMPANY: M/s. KSK Energy Company M. Ltd,
Vs.

M/s. Athena Projects Pvt. Ltd.& ors.

SECTION OF THE COMPANIES ACT: 397/398 of the Companies Act 1956 anil24lt242 of the
Companies Act 2013.
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Order

Learned counsel for the petitioner states that reply filed by Respondent No' 2

hasbeenreceivedonlyadaybeforeyesterdayi.e.lT.10.2016andsheseekstimeto
file rejoinder.

2. On behalf of Respondent Nos' 4 & 8, a request for filing reply has also been

made. Let the reply be filed by Respondents 4 & 8 within two weeks with a copy in

advancetothecounse|opposite.Rejoindertotherep|iesofRespondentsNo.4&8
shall be filed within wo weeks after filing of reply by Respondents No' 4 & 8'

3.Theremainingrespondentsmaya|sofl|etheirrep|yWithintvvoweekswitha
copy in advance to the counsel opposite, However, it shall be subject to payment of

ns. s,ooo/- as cost as the last oppoftunity was granted on the last date of hearing to all

such respondents. Rejoinder by the petitioner may be filed within two weeks after filing

of replies by respondents, with a copy in advance to the counsels opposite,

List for fufther consideration on 21'11.2016'

rrl) J
fllllt"""-

(cHrEF rusTIcE M.M. KUMAR)
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